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Bail Application N0.2442/2021

FIR No. 169/2019

PS Chandni Mahal

U/s 377/506 IPC

State Vs. Adil Hussain
25/05/2021

In terms of the order bearing No. 772/30974-31044/SV/DHJS/Gaz/2021
dated 20/05/2021, the present bail application put up before the undersigned, being the

Vacation Judge.
( Proceedings Convened through Video Conferencing)
Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.)

Sh. M. M. Khan, Ld. counsel for the accused (through V.C.).

Ahlmad is absent.
It is submitted by counsel for the accused that he will file the copy of bail
application which was decided on 21/05/2021 by the Ld. ACMM, Central, Tis Hazari

Courts, Delhi within two days.
Issue notice of the present bail application to the State. Ld. Addl. P.P. for the

State accepts the notice of the bail application.
Reply of SI Mohd. Inam is stated to be received.

The concerned Jail Superintendent is directed to file the jail conduct report of

the accused, period of custody of the accused and nominal roll of the accused positively, on

the next date of hearing.

At request of counsel for the accused, the aforesaid bail application of the
accused be put up for consideration on 29/05/2021. Date of 29/05/2021 is given at specific

request and convenience of counsel for the accused.

Order be uploaded on the website of the Delhi DlstnKCourt N .\2‘\
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‘ (Vl_]ay Shankar)
VaCatzfon Judge/ASJ-05, Central District
Tis Hazari Courts, Delhi
25/05/2021(A)
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Bail Application N0.2454/2021

FIR No. 30/2021

PS Hauz Qazi
U/s 420/406/120-B 1PC & 20721725 Indian Telegraph Act & 65 1T Act

State Vs, Rehan
25/05/2021

In terms of the order bearing No. 772/30974-31044/SV/DHS/Gaz/2021
dated 20/08/2021, the present 2™ anticipatory bail application put up before the

undersigned, being the Vacation Judge.
( Proceedings Convened through Video Conferencing)
Present Sh Aml. [.d Addl PP for the State (through V.(")

Sh M S Khan. Ld Counsel for the accused (through V.C).

\himad is absent.

Issue notice of the present anticipatory bail application to the State. Ld. Addl.
PP for the State accepts the notuce of the bail application

Reply of SI Kamlesh Kumar 15 stated to be received

Issue notice to the 10 for the next date ol hearing

At request of counsel for the accused, the aforesard bail application of the

accused be put up for consideration on 29/05/2021. Date ot 29/05/2021 1s given at specific
gucs! and convenence of counset tor tl
] - 1 »\V
Order be uploaded on the websil Dettfl Distniet Court. ™ Va

'Vijay Shankar}
Vacation Judge/ASJ-05, Central District
s Hazari Courts, Delhi
25/05/2021(A)
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3 Bail Application N0.2455/2021
FIR No. 30/2021

PS Hauz Qazi
Uls 420/406/120-B IPC & 20/21/25 Indian Telegraph Act & 65 IT Act

State Vs. Zulifikar Ali
25/05/2021

In terms of the order bearing No. 772/30974-31044/SV/DHJS/Gaz/2021
dated 20/05/2021, the present anticipatory bail application put up before the

undersigned, being the Vacation Judge.
( Proceedings Convened through Video Conferencing)
Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.)

Sh. M. S. Khan, Ld. Counsel for the accused (through V.C.).

Ahlmad is absent.
Tssue notice of the present anticipatory bail application to the State. Ld. Addl.

P.P. for the State accepts the notice of the bail application.
Reply of SI Kamlesh Kumar is stated to be received.
Issue notice to the IO for the next date of hearing.

At request of counsel for the accused, the aforesaid bail application of the

accused be put up for consideration on 29/05/2021. Date of 29/05/2021 is given at specific

request and convenience of counsel for the accused.

Order be uploaded on the website of the Delhi District Court. 2\
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(Vijay Shankar)

‘\(‘acati Judlge/ASJ-05, Central District
“~Tis Hazari Courts, Delhi
25/05/2021(A)



o (] Y
FIR No. 206/2015
PS Paharganj
State Vs. Pushpender
Uls 302/397/392/41 1/34 IPC

25/05.- " >
:;?rm%of the order bearing N0.772/30974-31()44/SVIDHJS/Gallzoz1

dated 20/05/2021, the present interim bail application put up before the undersigned,

being the Vacation Judge.
( Proceedings Convened through Video Conferencing)

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C).
10/ Inspector Nikesh Kumar is present (through V.C.).
Sh. Aman Usman, Ld. Counsel for the accused (through V.C).

Ahlmad is absent.

Report not received from the SHO/ 10.

It is submitted by the IO that he has already sent the reply of the present bail
application of the accused, however, he will again send the same during the course of the
day.

Report not received from the concerned Jail Superintendent.

Issue notice to the concerned Jail Superintendent Dt\g/file the jail conduct report
of the accused, period of custody of the accused and nominal rol¢ of the accused positively
on the next date of hearing.

At request of counsel for the accused, the aforesaid bail application of the

accused be put up for consideration on 29/05/2021. Date of 29/05/2021 is given at the

specific request and convenience of counsel for the accused. ) 19/‘\
Order be uploaded on the website of the Dblhl Disfrict éourt ¢> i
s
(Vijay éhaﬁkar)

Vac' jon Judge/ ASJ-05, Central District
Tis Hazari Courts, Delhi
25/05/2021(G)
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Bail Application No.581 -
/ FIR No. 22/2018
PS Kamla Market
State Vs. Radha
25/05/2021

In terms of the order bearing No0.772/30974-31044/SV/DHJS/Gaz/2021
dated 20/05/2021, the present interim bail application put up before the undersigned,
being the Vacation Judge.

( Proceedings Convened through Video Conferencing)

Present: Sh. Anil, L.d. Addl. P.P. for the State (through V.C.).
10/ Inspector Jagdeep Malik is present (through V.C.).
Sh. S.N.Shukla, Ld. Counsel for the accused (through V.C.).

Ahlmad is absent.

Report not received from the concerned Jail Superintendent.

Issue notice to the concerned Jail Superintendent to file the jail conduct report
of the accused, period of custody of the accused and nominal rt;lé of the accused on the next
date of hearing.

At request of counsel for the accused, the aforesaid bail application of the
accused be put up for consideration on 29/05/2021. Date of 29/05/2021 is given at the
specific request and convenience of counsel for the accused.

Order be uploaded on the website of the Dothi Digtrict Court. ol
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" (Vijay SHankar)
Yacat/’uA Judgé/ ASJ-05, Central District
‘ Tis Hazari Courts, Delhi
25/05/2021(G)
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Bail Application No.
FIR No. 30/2018

PS Kamla Market ‘
State Vs. Gobinder Singh @ Deepak @ Kali

25/05/2021
In terms of the order bearing No.772/30974-31044/SV/DHJS/Gaz/2021 dated
20/05/2021, the present bail application put up before the undersigned, being the Vacation

Judge.
( Proceedings Convened through Video Conferencing)

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.).
[0/ Inspector Jagdeep Malik is present (through V.C.).
Sh. Hari Om, Ld. Counsel for the accused (through V.C.).

Ahlmad is absent.
Issue notice of the present bail application to the State. Addl. P.P. for the State

accepts the notice of the aforesaid bail application.

Reply to the aforesaid bail application of the accused is stated to be filed by the

IO.
Issue notice to the concerned Jail Superintendent to file the jail conduct report of

the accused, period of custody of the accused and nominal roll of the accused on the next date

of hearing.
At request of counsel for the accused, the aforesaid bail application of the

accused be put up for consideration on 31/05/2021. Date of 31/05/2021 is given at the specific

request and convenience of counsel for the accused.

IO is bound down for the next date of hearing. \&
Order be uploaded on the website of elhi Districl( &,
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(Vijay S8hankar)

V\acatio Judgé/ ASJ-05, Central District
./ Tis Hazari Courts, Delhi
25/05/2021(G)
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In termx of the onder deanimg \a 772 VTEITAE NN DN Gas 00
dated 200572021, the present interim bail application put up defare the nnderuiged.,
being the Vacation Judge.

| Proceadings Convenad through |} sdee Confercncing)

- o 9 g | 3 N DD B s ~ N LR
Present Sh. Aml. Ld. AddL P.P. for the Stae (throagh \ G
Sh. Shashank Ahu. Ld. Counsgd for the accusad throagh VO

Ahlmad is absent.

Issue nones of tha DIORCT: ar T T = WL DD e e
SSUE OOCS Of U T :\.‘. ~\\“\\\‘ N 10 X \\\-1\ (S C T W (R

State accepts the notice of the aforesaid hatl application

LR Al \1: :\.\\ CULEN S

Reply 10 the aforesard hail application of the accusad s statad o he filad
the 10.

Issue notice 1o the concernad Jail Supenntendent o fle e il conduet
report of the accused. periad of custody of the accusad and nonunal ol of the accksad on
the next date of heanng.

Al request of counsel for the accusad, the atoresand hal applicanon ot the
accused be put up for consideration on JIAFV02L. Date of ILVI 201 v pven at the
specific request and convenience of counsel for the accused.

Order be uploaded on the website of the Delhiy Distriet Coat, "o
p 3 i
|

;’ -
1 ' \,\
f '

(Vijay Shankar)
\filcminn Judge/ ASJ-05, Centeal District
Tis Hazari Courts, Delhi
AS052021(G)
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Bail Application N0.2451/2021

FIR No. 0001/2021

PS Sarai Rohilla

U/s 302/201/120-B/34 1PC
State Vs. Sher Khan

25/05/2021
1
In terms of the order bearing No. 772/30974-31044/SV/DHJS/G?:I.Z/ZO2
dersigned, being the

dated 20/05/2021, the present bail application put up before the un

Vacation Judge.

( Proceedings Convened through Video Conferencing)

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.)

10 Inspector Shri Krishan s present (through V.C.).
Sh. Sumit Goyal, Ld. counsel for the accused (through V.C)).

Ahlmad is absent.
It is submitted by IO that charge-sheet has already been filed in the present

case and same is pending before Ld. Concerned MM.

Issue notice of the present ail application to the State. Ld. Addl. P.P. for the
State accepts the notice of the bail application.

Reply of bail application already stated to be filed by IO.

TCR be called for the next date of hearing.
At request of counsel for the accused, the aforesaid bail application of the

accused be put up for consideration on 31/05/2021. Date of 31/05/2021 is given at specific

request and convenience of counsel for the accused.

10 is bound down for the next date of hearing.

Order be uploaded on the website of the Delhi Distri

Court, 5 ™
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(Vijay Shankar)
‘Va;zation J udgeiASJ-OS, Central District
Tis Hazari Courts, Delhi
25/05/2021(A)



< Bail Application N0. 958/2021
FIR No. 62/2021
PS DBG Road
U/s 354 IPC

State Vs. Ram Kishore
25/05/2021

In terms of the order bearing No. 772/30974-31044/SV/DHJS/Gaz/2021
dated 20/05/2021, the present anticipatory bail application put up before the
undersigned, being the Vacation J udge.

(Proceedings Convened through Video Conferencing)

‘sent: Sh. Anil, L.d. Addl. P.P. for the State (through V.C.)

41O SI Suman is present (through V.C.)

- & ne has joined the proceedings via video conferencing on behalf of the

r Ahlmad is absent.

In the interest of justice, I am not passing any adverse order in the present case
on account of non-appearance of counsel for the accused.

The aforesaid bail application of the accused be put up for consideration on
31/05/2021.

IO 1is bound down for the next date of hearing.

Order be uploaded on the website of the Delhi

V\acat' n Judge/ASJ-05, Central District
‘ Tis Hazari Courts, Delhi
25/05/2021(A)
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FIR No. 191/2019

PS Karol Bagh

U/s 302/307/120-B/34 IPC & 25/27/59 Arms Act
State Vs. Devarjun & Ors.

25/05/2021

In terms of the order bearing No.772/30974-31044/SV/DHJS/Gaz/2021
dated 20/05/2021, the present bail application put up before the undersigned, being the
Vacation Judge.

( Proceedings Convened through Video Conferencing)

Present: Sh. Anil, LLd. Addl. P.P. for the State (through V.C.).

None has joined the proceedings through V.C. on behalf of the accused.

Ahlmad is absent.

None has joined the proceedings through V.C. on behalf of the accused even
on the last date of hearing i.e. 21/05/2021. In the interest of justice, I am not passing any
adverse order on account of non-appearance of counsel for the accused. Last opportunity is
granted to the counsel for the accused for appearance on the next date of hearing.

The aforesaid bail application of the accused be put up for clarification/
consideration on 31/05/2021. 4\54 h

Order be uploaded on the website of the D

(Vijay Shankar)

Vacation Judge/ ASJ-05, Central District
~ Tis Hazari Courts, Delhi

25/05/2021(G)



